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(d) 124 retail outlet dealerships have been earmarked 
tor SCIST category in the RO marketing plan 1996-98. Actual 
3110tment Is made on the basis of selection made by Dealer 
Selection Board. Action for completing selection has·been 
initiated by inviting applications. 

{English} 

Gas Terminal by BPCL 

1982. SHRIMATI JAYANTI PATNAIK: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Bharat Petroleum Corporation Ltd. 
propose to expand its natural gas storage capacity in the 
Eastem States; and 

(b) if so, the number of gas terminals proposed to be 
set up in Orissa and other Eastern States during Ninth Five 
Year Plan alongwith the names of the places identified for 
the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) BPCL do not have any 
Natural Gas storages in the Eastern States or elsewhere. 
However BPCL has one LPG bottling plant of 22 TMTPA 
capacity at Uluberia near Calcutta in West Bengal and one 
plant for 10 TMTPA capacity at Khurda In Orissa. 

Under IX Plan, BPCL has planned a 0.6 MMTPA 
capacity LPG import terminal at Paradeep in Orissa State 
and, its expected completion schedule is 2001-02. 

{Translation} 

Vohra Committee 

1983. SHRI ADITY ANATH : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Vohra Committee have made any 
comments in its report on the nexus between criminals, 
politicians and bureaucrats; 

(b) if so, the details thereof; 

(c) whether the Government are formulating any 
scheme to deal with the situation; and 

(d) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) Vohra Committee, after analysing the 
available inputs, arrived at the following conclusions: 

(i) On the basis of the extensive experience gained by our 
various concerned intelligence, investigative and 
enforcement agencies, it is apparent that crime 
syndicates and mafia organisations have established 
themselves in various parts of the country. 

(ii) The various crime syndicates/mafia organiaations have 
developed significant muscle and money power and 

established linkages with government functionaries, 
political leaders and others to be able to operate with 
impunity, 

(iii) While the intelligence agencies and the agencies under 
the Department of Revenue, in their normal course of 
functioning, come acroes information relating to the 
linkages of crime syndicates/mafia organisations, there 
is presently no system under which they can pass on 
such information to an identified nodal agency. Sharing 
of such information is presently of an occasional nature 
and no evidence is available of the same having been 
put to any operational use. 

(iv) Even where an agency comes across certain information 
about the linkage of crime Syndicates, it has no mandate 
to imrrediately pass it on to one or more agencies. An 
agenc) which comes across information regarding 
linkages is also apprehensive that the sharing of such 
information may jeopardize its own functioning through 
premature leakage. In sum, the various agencies 
presently in the field take care to essentially focus on 
their respective charter of duties, dealing with the 
infringement of laws relating to their organisations and 
consciously putting aside any information on linkages 
which they may come across. 

2. In view of the aforementioned conclusions, the 
Vohra Committee recommended setting up a nodal agency 
headed by the Home Secretary to collect and coUate 
information/intelligence from various Intelligence Agencies 
and to act, through identified organisation(s), so that the 
nexus of criminals with the politiCians, bureaucrats and 
businessmen is broken. Accordingly, a Nodal Group was 
set-up on 2.8.95 with Home Secretary as the Chairman and 
Secretary (Revenue), Secretary (R&AW), Director (IB) and 
Director (CBI) as Members. The Nodal Group was 
reconstituted with effect from 5.1.96 with Cabinet Secretary 
assuming the charge of Chairman and with Home Secretary, 
Secretary (Revenue), Secretary (R&AW), Director (IB) and 
Director (CBI) as Members. 

3. Subsequently, in compliance olthe directions given 
by the Hon'ble Supreme Court the Nodal Group was 
reconstituted in January, 1998 with Home Secretary as its 
Chairman; Member (Investigation), CBDT, Director General 
(Revenue Intelligence), Director (Enforcement) and Director 
(CBI) as members; and Secretary (Personnel & Training), 
Secretary (Revenue), Secretary (R&AW) and Director (IB) 
as Special Invitees. The Nodal Group meats every month as 
directed by the Supreme Court. 

{English} 

1984. DR. SUBRAMANtAN SWAMY: WiN the MInister 
of HOME AFFAIRS be pleased to Blate: 

(a) the proportion of population of Kashmiri Hindus in 
the valley of Kashmir in 1989 and today; 
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(b) the number of Kashmiri Hindu refugees in the 
country today; and 

(c) whethertheGovernmentpropoaetoClUteaeecure 
zone called Panun Kaahmirto protect the Kashmlri Pandlts? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) ~opulatlon data Is available only from the 
decennial census. According to the 1981 census. there were 
3.89% Hindus In the Valley. The 1991 census was not held 
in J&K due to disturbed conditions. 

(b) There are 28.867 Kashmlri migrant families 
registered in Jammu and 19.338 families registered in Delhi. 
There are 2.347 Kashmiri migrant families In other parts of 
the country. Community-wise break-up of migrant families is 
not available. 

(c) No. Sir. 

[T~"'tion} 

InvolwlMnt of foreign National. In Bomb Bla.ts 

1985. SHRI SHANKER PRASAD JAISWAL: Will the 
Minister of HOME AFFAIRS be pleaeed to state: 

(a) whether the foreign nationals have been found 
Involved in the series of bomb blasts recently; and 

(b) if so. the action taken by the Union Govemment in 
this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) Three Palclatanis and two Bangladeshis were 

involved in 26 bomb blasts in Delhi during 1997. 5 in 
Haryana (1996-97) and 3 in Uttar Pradesh (October. 1997). 

(b) The Pakistani and Bangladeshi nationals. involved 
In the Delhi. Haryana and Uttar Pradelh serial bI ..... were 
arrested in FebruarylMarch. 1998 along with four other 
Indian nationals and were remanded to custody. They are 
being proceeded against in accordance with the law of the 
land. 

{English} 

Financial Powe,. to Admlnlatrator 
...... 

1986. SHRI MANORANJAN BHAKTA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the financial 'powers delegated to each 
Union Territory differ from each other; 

(b) if so. the reasons therefor alongwlth the powers of 
the administrators Union Territory-wIse; 

(e) whether the Govemment propose to upgrade the 
financial powers of the administrators; and 

(d) If so. the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI): (a) and (b) Vest Sir. A statement indicating the 
extent of financial powers delegated to the Administrators of 
Union territories In various fl8lds is attached. The extent of 
delegated powers Is determined by functional requirements 
and other financial considerations which vary from Union 
territory to Union terrllory. 

(e) and (d) The feasibility of enhancing the financial 
powers delegated to the administrators is reviewed from 
time to time and is a continuing process. 

Fiflllnci., Powers Delegated to Administrator of UTs 

S.No. Item Andaman& Chandlgarh Dadra Nagar Damand& Diu Lakshadweep Pondleherry Govt.ofNCT 
Nicobar Islands Havell of Deihl 

2 3 4 5 6 7 8 9 

1. Creation of Posts Group B.C & Nil Nil Nil Nil Group B. C & GroupA. B.C 
D posts Dunderplan & D under pian 

& Non-Plan 

2. Sanction of Plan Upto Upto Upto Upto Upto Upto Upto 
Schemes Rs. 5.00 ers. Rs. 5.00 crs. Rs. 5.00 ers. Rs. 5.00 crs. Rs. 5.00 ers. Rs. 10.00 ers. Rs. 50.00 crs. 

3. Sanction of works Upto Upto Upto Upto Upto Upto 
AI. 2.00 erl. Rs. 1.50 erl. Rs. 1.50 ers. Rs. 1.50 ers. Rs. 2.00 ers. Full Powers FulIPowIrs 


